Motion for consideration of Provisional Collection of Taxes Bill, 2023 (Motion
adopted and Bill passed)

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS (SHRIMATI
NIRMALA SITHARAMAN): Sir, I rise to move :

?That the Bill to provide for the immediate effect for a limited period of provisions
in Bills relating to the imposition or increase of duties of customs or excise, be
taken into consideration.?
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SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. I will briefly highlight the need
for a Bill of this nature. Article 265 of the Constitution provides that no tax shall be
levied or collected except by the authority of law. What this Bill seeks to obtain is
this authority from the Parliament to provisionally levy and collect the newly
imposed or increased duty of the customs and excise for 75 days. I will briefly give
you the background.

The Provisional Collection of Taxes Bill, 2023 which is before us proposes to
replace the erstwhile Provisional Collection of Taxes Act, 1931 with just minor
changes which are technical in nature. This law is in existence from 1931. We have
just made minor changes and we are here, therefore, not with a new law but with a
mildly amended existing law.

The provision of the Bill empowers collection provisionally ? I underline the word ?
provisionally? ? during the period between the introduction and the enactment of
the Bill the increased Customs or Central Excise Duty where such duty rate is
increased beyond the statutory rate approved by the Parliament or where such
duty is newly imposed. So, if we are bringing in something which has to be
implemented from a particular date, this Provisional Collection of Taxes Act, which
exists from 1931, is the one which gets invoked. This Bill confines this interim
period to 75 days, and where the Bill is not enacted within 75 days or is enacted
with amendments, the provisionally collected taxes are to be refunded. So, I would
like to make it very clear that the amendments to this or rates increased by the



invocation of this particular Provisional Collection of Taxes Act, 1931 is valid only
upto 75 days within which I need to make sure that it gets the approval of the
Parliament. If it does not get the approval of the Parliament, then the amount
collected will be refunded.

I already said that Article 265 of the Constitution provides that no taxes can be
levied or collected except by the authority of law. So, if I do not have a law within 75
days, the amount collected becomes not valid and, therefore, it has to be repaid.

Why do we then at all need to collect temporarily? Why do we want to provisionally
collect it and run the risk that if we do not pass the Bill, we will have to pay the
refund back? Why do we want to do it? This provision is required for reasons such
as to provide tariff protection to domestic industry on immediate basis. Sometimes
you will have to bring it immediately, and not wait for 75 days or not wait for the
Session to conclude, pass the Bill and so on. So, you want immediate relief to be
given. When the prices are going up, you need to moderate it, avoid speculation in
the market and also for revenue considerations.

This is not required in the Income-Tax. It is only required for the Indirect Taxes. In
the case of Income-Tax, changes are made in the Finance Bill for the next Financial
Year. So, on 1% February, I might bring in the Budget, and will announce it. But it
gets effective only from 1° April. So, for the next Financial Year is when changes are
made. Therefore, the power to collect tax provisionally is not required for income-
tax. In the case of GST, all the rate changes are first of all carried out only based on
recommendations of the GST Council. So, it gets decided in the Council, and then it
comes here for the Central Government to pass it as a part of either Finance Bill or
otherwise. On the recommendations of the GST Council the effective date of
change of rate is also decided, and then it is synchronized between the Centre and
the States. That is the case for the GST. Hence, the power to collect tax provisionally
is not required for the GST. It is only, therefore, for the Customs and Excise Duties
that we need it. So, I appeal to the House that this temporary provision which gives
me the provisional power to collect taxes subject to the House passing the Bill
continues with it, and if it does not within 75 days, I can pay back, helps me to
stabilize the prices in the market, helps me to ensure that there are no speculations
in the market, and above all helps me when I want to have immediate impact to
protect the domestic industry. Thank you, Sir.
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DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): Thank you, Chairperson
Madam. I stand here to support the Provisional Collection of Taxes Bill, 2023 on
behalf of the YSR Congress Party.



Before I speak in support of the Bill, I would also like to take this opportunity to
talk about some of the ongoing issues regarding taxation and collection of taxes
and provide some suggestions regarding the same.

The first point is regarding the remarkable surge in Centre?s tax revenue collection
and the need for its strategic allocation. I would like to highlight that in 2022, the
Central Government has observed an extraordinary 303 per cent surge in tax
revenue over the past 12 years, escalating from Rs. 6.2 lakh crore in the financial
year 2010 to Rs. 25.2 crore in the financial year 2022.

The second point is regarding high tax burden on middle class. In the current
context, the middle-class population in our country would welcome a reduction in
the tax burden. Presently, the rich constitute a small proportion, and the majority
of India?s population remains tax exempt, leaving the middle-income group with a
substantial tax burden and limited returns.

The third point is regarding enhancing the Public Provident Fund. The unchanged
interest rate of the Public Provident Fund, PPF, demands immediate attention,
having remained at 7.1 per cent since April 2020, falling short of the 7.9 per cent
recommended by the Reserve Bank of India, RBI.

Another point is regarding expanding the tax base for inclusive growth. The
increase in population has led to a growth in the workforce. However, the income
tax base has not seen a corresponding expansion, necessitating attention. While
the absolute number of Income Tax Return filers in India has risen, a closer
examination of the data from the Ministry of Finance in Lok Sabha for financial year
2023 reveals a comparatively lower number of individuals who have actually paid
income tax, especially when compared to the figures from financial year 2020. To
achieve this inclusive growth, the Government should consider reducing tax rates
by broadening the tax net. A scenario where a larger population files Income Tax
Returns and contributes to income tax payments could lead to a more prosperous
country and a more even distribution of the tax burden among assesses.

This, in turn, could result in substantial reductions in tax rates providing individuals
with more disposable income for spending and contributing to the accelerated
growth of the economy. Taking steps to effectively harness this workforce can
contribute significantly to the GDP.

Though the hon. Finance Minister expressed her commitment to addressing the
challenges faced by the middle-class while presenting the Budget 2023-2024,



significant tax burdens persist among the population. So, in conclusion, from YSR
Congress Party under the dynamic leadership of our hon. Chief Minister of Andhra
Pradesh, ShriY. S. Jagan Mohan Reddy Garu, I appeal to the Ministry to consider
implementing the suggestions from our Party as I had presented today as these
reforms will undoubtedly contribute to the further growth of our economy.

Thank you very much, Madam.
SHRIMATI NIRMALA SITHARAMAN: Thank you, Madam.

I would like to thank both the Members who have spoken on the topic. I appreciate
the hon. Member Jayant Sinha for having given a complete picture of what we are
doing through this Provisional Collection of Taxes Bill, and I also appreciate Dr.
Sathyavathi for having given a picture of how we can take this forward and the
suggestions that she has put forth on behalf of her Party. This is certainly
something which I will have the Ministry go through. I hope this is not taken as an
assurance, but I will value her inputs and take it forward.

So, with these words as reply to the two hon. Members who spoke, I request that
the House pass the Bill.

A= guufa: UM T8 §

?fer dHT3[eeh AT IATE-Yooh & HfARIUoT a1 ITH gfeg & Heifdrd fadaer & Iuset ot Hiffa safd
& foIg gid Tl et T IUSY e aret fAdges wR foar foran SmQ 12

e TEtepd gaTl |

AT F9TUfd : 31 97 fAdaeh IR Eear foar &t |
UHUE 8

?foh @g 2 9 6 fadaas o1 s e 1?

UdTd Wiehd g3l |

T 2 4 6 gy | S Ry mw |

Tz 1, 1T g ofiR fAdue o g1 9w fadues 3§ Sits ffw w |
AT gaTafd : 93 Sft, o1 31y a8 ukdTa e foh fadaes @t artiRa fehar g |

SHRIMATI NIRMALA SITHARAMAN: I beg to move:



?That the Bill be passed.?
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